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BEFORE THE CENTRAL AD1INISTRATIVE TRIBUNAL 
BANGALORE BENCH* IBANGALORE 

DATED THIS TWELFTH DAY or MAY, 1993 

Pr?sents Hon'ble Shri V.Rarnakrishnan, Member (A) 

APPLICATION NO.507/1993 

Sr i K.AcSimoolam, 
Son of T.N.K. Mudaliar, 
Aged about 54 years, 
Civilian Ff91, l'TrR & S Section 
P.R. No.21796, Air Force Station, 
3alahalii, 
Bangalore - 560 015. 

(Shri D.Leelakrishnan - Advoc te) 	 Applicant 

Versus 

The Air Officer Commanding, 
Air Force Station, 
Jelahalli, 
Bangaiore-560 015, 

Wg. Cdr. R.P. Singh(9174-B)Edn, 
CTI, Air Force Station, 
Jalahalli, 
Bangalore-560 015. 

(Shri M.S. PADIIARAJAIAH - Advocate) 	 Respondents 

This application filed under section 19 of Administrative 

Tribunals Act, 1985 havino come up for admission today before this 

Tribunal Hon'bie Shri V.Rarnakrishnan, Member (A) made the following: 

ORDER 
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ieerd Shri D.Leelakrishnan, the learned counsel for the 
,q),... 

44cisar1d St.t\t9.S. Pa-dmarajaiah for the respondents. Shri Leela-
¶:  
kHshnan has f0l Man additional affidavit. H a further submits that 
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Lac&piicart.'s4 epresentation tochange the Enquiry Officer was rejected 

bAut.hority (Annexure •m') aga-inst which the applicant now intends 

to prefer appeal. The right of appeal, which is a statutory remedy avai-

labia to the applicant has not yet been availed of?by him. In view 



741 LA 
/ 

of the present averment made by the applicant that he will make afl 

anpeal imrnediately and in any case within a weeks' tine. The respondents 

/ J  
should dispose off the anpeal, if f-ld,withifl a weeks' time. Till 

thedis6S,al of the appeal, the respondent should nt proceed with 

: 
the enuirywt the present enouiry officer. 

ith the above observ:tiofls, this application stands 

disposed 0ff,: 

A COPY of this order may be furnished to Shri 11.5. 

Padmarajaiah for the resjondefltS for immediate necessary action. 
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